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Recovery of black money

T#412. SHRI NARESH AGRAWAL: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that Government resorted to demonetisation to bring back

black money stashed in foreign countries;
(by 1if so, the details thereof, and

(c) the quantum of black money recovered by Government from different sources

so far, source-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (¢) A Statement is laid on the Table of the House.

Statement

(a) to (c) Eliminating Black Money was one of the objectives of demonetisation
as stated 1n the Government of India's 'Press Release' dated Sth November, 2016 1n this
regard. Action against black money stashed abroad is an on-going process. Such actions
include putting in place appropriate legislative and administrative frameworks and

processes along-with effective enforcement actions.

Recentmajor steps tobring back black money stashed abroad include - (i) Constitution
of the Special Investigation Team (SIT) on Black Money under Chairmanship and Vice-
Chairmanship of two former Judges of Hon'ble Supreme Court, (i1) Enactment of a
comprehensive law - 'The Black Money (Undisclosed Foreign Income and Assets) and
Imposition of Tax Act, 2015' to specifically deal with black money stashed away abroad,
{(11) Constitution of Multi-Agency Group (MAG) for nvestigation of revelations in
Panama paper leaks, (iv) Proactively engaging with foreign Governments to facilitate and
enhance the exchange of information under tax treaties (v) Renegotiation of tax treaties
to bring the Article on Exchange of Information to International Standards and expanding
India's treaty network by signing tax treaties with many jurisdictions to facilitate the
exchange of information and to bring transparency (vi) Proactively furthering global
efforts to facilitate automatic exchange of information and (vii) Enabling attachment and
confiscation of property equivalent in value held within the country where the property/
proceeds of crime is taken or held outside the country by amending the Prevention of

Money-laundering Act, 2002 through the Finance Act, 2015.

T Original notice of the question was received in Hindi.
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Investigations into information on 628 Indian persons allegedly holding bank
accounts in HSBC bank in Switzerland received from the Govermment of France under
Double Taxation Avoidance Convention (DTAC) between India and France led to
taxation of undisclosed income of about ¥ 8400 crore in 409 cases (including protective
assessments 1n some cases). Besides, concealment penalty of T 1287 crore was levied in

161 cases and 190 criminal prosecution complaints were filed in 77 cases.

Further, investigations into information pertaining to Indian persons allegedly linked
to off shore entities based in no tax or low tax jurisdictions put into public domain by the
International Consortium of Investigative Journalists (ICIJ) have led to detection of more
than ¥ 8500 crore of credits in undisclosed foreign accounts. 66 prosecution complaints

mn 30 such cases have been filed before criminal courts.

648 disclosures involving undisclosed foreign assets worth ¥ 4164 crore were
made in the one-time three months' compliance window closed on 30th September 2015,
under the Black Money {Undisclosed Foreign Income and Assets) and Imposition of Tax
Act, 2015. The amount collected by way of tax and penalty in such cases was about
T 2476 crore. Post demonetisation, during the period 9th November 2016 to 10th January
2017, more than 1100 search and survey were conducted by the ITD, apart {rom issuing
more than 5100 verification notices in the cases of suspicious high value cash deposits or
related activities. These actions led to seizure of valuables of more than ¥ 610 crore which
includes cash of T 513 crore. Seizure of cash in new currency notes was about ¥ 110 crore.

The undisclosed income detected in these actions was more than ¥ 5400 crore.

Further, ITD has undertaken "Operation Clean Money" (OCM) to leverage
technology and data analytics for e-verification of cash deposits made during the
demonetisation period with a view to reduce compliance cost for the taxpayers and
optimise Government resources. Under OCM, about 18 lakh persons have been identified
whose tax profiles were prima facie not in line with the cash deposits made by them
during the demonetisation period. As part of the initial phase, the ITD has sought online
response as per pre-defined parameters on source(s) of cash deposited by such persons
through its e-filing portal. More than 12 lakh responses have been received from more

than 8.38 lakh distinct PANs/persons. In case explanation of source of cash is found
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justified, the verification is closed. The verification is also closed if the cash deposit
was declared under Pradhan Mantri Garib Kalyan Yojna (PMGKY). Enforcement actions
such as searches and surveys are also conducted in appropriate cases including those who
are non-compliant. Action in such cases is part of continuous process under the Direct
Taxes law. Such actions include assessment of income, levy of taxes, penalties, etc. and

filing of prosecution complaints in criminal courts, wherever applicable.

Concerted and co-ordinated actions of Law Enforcement Agencies (ILEAs) have
achieved phenomenal success in fighting the menace of black money during the last
three years. The period has witnessed unprecedented enforcement actions by LEAs
administering direct and indirect taxes. Till February 2017, while 23064 searches/
surveys were conducted (Income Tax 17525; Customs 2509, Central Excise 1913;
Service Tax 1120); more than ¥ 1.37 lakh crore of undisclosed income/tax evasion was
detected (Income Tax 69434; Customs 11405, Central Excise 13952, Service Tax 42727).
Simultaneously, criminal prosecutions were launched in 2814 cases (Income Tax 1966;
Customs 526; Central Excise 293; Service Tax 29) and 3893 persons were placed under
arrest (Customs 3782; Central Excise 47; Service Tax 64).

The Enforcement Directorate intensified its anti-money laundering actions by
registering 519 cases and conducting 396 searches. Arrests were made in 79 cases and

properties worth ¥ 14,933 crore were attached.

The Benami prohibition law which remained in-operative for last 28 vears was made
operational through a comprehensive amendment with effect from November, 2016.
More than 245 benami transactions have already been identified. Provisional attachments

of properties worth ¥ 55 crore have already been made in 124 cases.

Relevant laws and rules have been stream lined and tightened, plugging the loopholes
and strengthening the penal provisions. Effective steps have been taken to track and curb
cash fransactions through various means like penalizing cash transaction of more than
T 2 lakh; limiting allowable cash expense upto ¥ 10000 only; making Aadhaar mandatory
for obtaining PAN and filing of income tax returns; making PAN mandatory for cash
deposits above ¥ 50,000, compulsory linking of PAN with bank accounts; prohibiting
cash of ¥ 20,000 or more in transfer of immovable property by imposition of a

penalty of an equal amount and mandatory reporting of cash deposits above T 2.5 lakh
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in savings accounts and ¥ .12.5 lakh in current account during @ November to

30 December 2016.

Crackdown against thousands of shell companies engaged in nefarious activities
was effected through enforcement actions (searches, surveys, arrests, prosecutions) by the
LEAs. The Ministry of Corporate Affairs has 1ssued more than a lakh notices for striking
off names of defunct/non-compliant companies. A High powered group has been set-up
for co-coordinating and monitoring the actions taken by departments concerned with the

objective of eliminating the conduits of black money generation and application.
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MR. CHATRMAN: Question Hour 1s over. The House 1s adjourned till 2.00 p.m.



